
DIRECttORATE GENERAL OF FOREIGN TRADE
DES―VI(FOOD&MISC)

Meeting No 05/18  scheduled for 31 10 2017 was held On 01 11 2017 forthe licensing year

観|:デ
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L堺1乳蒲:lぎ竃:T‰IT田肥【
Remにgon schemes tthaは e「→びFodgn Tttde
:s underthe Chairmanship of Sh N P S MOnga,

Addl DGFT Following members were presentin the meeungi―

S No Name ofthe Officer Designation Department
Technical Authority in attendance
1 Sh Bikram Nath Assistant Director MFPl
Officer in attendance

1 Sh K C Meena DDG DGF丁
1 Sh Ashok Chander Bhatt FTDO DGFT

Decision taken in each case is enumerated below Ad― hoc norms fixed in this meeting are
va‖ d for a period Of 2 years reckoned from the date of ratification as per para 4 12(a)(vi)Of Hand bOok

of procedure of FttP 201 5-20 updated as on 01 04 2015

HANDA EXPORTS PVT LttD ALC3/2017
131102017

l HQ File RLA File Lic No/Date1051 0403623 Deferred
:01/85/050/00055/AM18/    :05/24/040/00197/AM18/    08082017           1

Decision:The committee noted thatthe hard copy Ofthe application has not been received from

RA and decided to ask the RA to provide the same

XXX

Case No.:1ノ 5′85¨ALC3ノ2017 Party Name:SARIttA

Case No.:2ノ 5′85-ALC3ノ2017 Party Namei ORIENT
CRAFT LIMI丁 ED

2 HQ FIle RLA File
i01/85/050/00056′ ノヽM18/    :05/24/040/00178/AM18/

Decision: 丁he commltee noted that comments are
丁herefore,committee decided to deferthe case

Meet No/Datei5/85-     Status

Meet No/Datei5/85-    Status
ALC3/2017
31 102017

Lic No/Datei051 0403456 Deferred
20072017

awaled from Textile Commissioner

Case No.:3′ 5/85¨ALC3/2017 Party Name:INDO
PHYTOCHEM
PHARMACttUTiCALS

3 HQ File               RLA FIle
:01/85/050/00057/AM18/    :05/23/040/00121/AM18/

Meet No/Date:5/85-    IStatus
ALC3/2017
31102017

Lic No/Datei051 0403254 Deferred
28062017

Decision: The committee noted that comments are awaited from Department of Pharmaceutical.
Therefore, Committee decided to defer the case.
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FOODIMttNTARY(INDIA) IALC3/2017
PRI∨ATtt LIMl丁 ED

RLA File

Case No.:5ノ 5ノ85-ALC3ノ2017 Party Namei ORI匡 N丁
CRAFtt LIMI丁 巨D

5 HQ File RLA FIle

:01/85/050/00059/AM18/    !05/24ノ 040/00263ノ AM18/

Decision: 丁he commlttee noted that comments are
Therefore,committee decided to deferthe case

Case No.:6ノ 5ノ85‐ALC3′2017 Party Namei SANA丁
PROD∪ CTS LIMITttD

HQ FIle

i01/85/050/00058/AM18ノ :05/23/040/00140′ AM18/    18072017

Decision:The committee noted that comments are awaited from Ministry of Food Processing
lndustries. Therefore, committee decided to defer the case.

Case No.:4/5/85-ALC3/2017 Party Name : Meet No/Datei5/85-    Status

31102017

Lic No/Date1051 0403439 Deferred

Meet No/Datei5/85-    Status
‐ALC3ノ2017
.31 102017

Lic NoノDatei0510404018 Deferred
18092017

awaled f「om TexJle Commissioner

Meet Noノ Date:5/85-

ALC3/2017
31 102017

Lic No/Date:0510403980

Status

oereiieo

Processing

Status

Deferred

6 HQ File RLA File

:01/85/050/00060/AM18/    :05/24/040/00257/AM18/    11092017

Decision:丁he committee noted that comments are awaled from Ministry of Food
lndustries tthereforei committee decided to defer the case

Case No.:7′ 5ノ 85‐ALC3′2017 Party Name:DR VVILLMAR
SCHVVABE INDIA P∨丁LttD

,Meet No/Date:5/85-
‐ALC3/2017
31 102017

Lic No/Datei051 0404022
18092017

7 HQ File RLA File

:01ノ85/050/00061/AM18/    :05/23/040/00239/AM18/

Decision: 丁he committee noted that conlments are
Therefore,committee decided to deferthe case

awarted from Directorate of Sugar Board.

Case No.:8′ 5ノ85‐ ALC3ノ2017 Party Name:AMBOOTIA   Meet No/Date:5/85-
TttA ttXPORttS P∨ 丁 LTD  IALC3/2017

131102017

Status

31 102017

Lic No′ Datei021 0207751 Deferred

8 HQ File RLA File Lic No/Datei021 0207754 Deferred

:01ノ85′ 050/00062/AM18′     :02/24ノ 040ノ 00067ノAM18/    18072017

Decision:丁 he committee noted that comments are awaited from Tea Board   Therefore,
committee decided to deferthe case

Case No.:9ノ 5′85‐ALC3ノ2017 Party Namel SHOCKLEY   Meet No/Date:5/85-    Status
HALL ELECTRONICS(P)  ALC3/2017
LTD

RLA FileHQ File

:01/85/050/00063/AM18/    :02ノ 24/040′ 00065′AM18ノ     13072017           1

Decision:丁 hecommittee noted that comments are awaited from Department oflndustrial Po‖ cy

and Promotion ttherefore,comrnittee decided to deferthe case
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ICase No.:10′ 5′85-

ALC3ノ2017

●器星尾5創00064ハ Ml創

Party Name : Meet No/Datei5/85-    Status
」AIKISHANDASS MALL    ALC3/2017
」UTE PRODUCTS(P)LttD  31 10 2017

Lic No/Datei0210207814 Deferred

Party Name:DINESH    IMeet No/Date:5/85-    IStatus
SARAOG:            ALC3ノ 2017

31 102017

RLA File

:02ノ24/040/00086/AM18/    25082017

Decision:The committee noted that comments are awaited from Jute Commissioner. Therefore,
committee decided to Deferred the case.

Case No.:11ノ5/85¨

ALC3′ 2017

1l HQ FIle

‐Case No.:12ノ 5ノ85¨

IALC3ノ 2017

12 HQ File

Case No.:13′ 5′85¨

ALC3′ 2017

Case No.:14ノ 5′ 85‐

ALC3ノ 2017

Case No.:15ノ 5′85¨

ALC3′ 2017

15 HQ File

Party Name10HSUNG
ELECttRONICS INDIA
PRIVAttE L!MTl巨D

RLA File

Meet No/Datei5/85-    Status
ALC3/2017
31102017

Lic No/Date:3110066839 Deferred

RLA Fie Lic No/Datei0210207757 1Deferred

:01/85ノ 050/00065ノ AM18ノ    :02ノ24/040/00068ノAM18/   21072017

Decision:丁he commlttee noted that comments are awaited f「 om Ministry of Food Processing

lndustries Therefore,committee decided to deferthe case

Party Name:THtt ANANDA―  Meet No/Datei5/85-
BAG ttEA CO LTD       ALC3/2017

31 102017

RLA File Lic No/Datei0210207854 Deferred

Status

:01/85/050ノ00066ノAM18/    :02/24/040/00099/AM18/    13092017           1

Decision:丁he commlttee noted that comments are awaited from Tea Board ttherefore,commltee

decided to deferthe case

Party Name:ROSE MARRY MeetNo/Date:5/85-    Status
iNTttRNAT10NAL        ALC3/2017

31 102017

13鵠星尾50Ю0067ハM13 1■7&900263AM17 :ξ槻児旱「
0710110757 Reieded

Decision:The committee considered the case as per agenda and decided to relectthe request of

the l「 m as thelr ea‖ ier request fo「 lxatton of no「 ms for the same export product was raected by

NC in its meeting No 2/18 which vvas held on 18 05 2017

Meet No′ Date:5/85-     StatusParty Name: ROSE
MARRY INTttRNA丁 10NAL ALC3/2017

31 102017

n, HQ Fite RLA File Lic.No/Date"0710110864 Rejected
'- :01/85/050/00068/AM18/'.071241040100316/AM17/ 29.12.2016

Decision :The committee considered the case as per agenda and decided to reject the request of
the firm as their earlier request for fixation of norms for the same export product was rejected by

NC in its meeting No. 2/18 which was held on 18.05.2017

:01/85/050/00069/メ Mヽ18/    :31/83′040′ 00057′AM18′     21082017

Decislon:Thecommittee noted that comments are awaited from Department oflndustrial Policy

and Promotion Therefore,committee declded to deFerthe case

甲 .嗜 .、対.輛 ′N.RS.MONGA
蒻

…

′Add, Director Conera:



Case No.:16′5/85‐

ALC3ノ 2017

16 HQ FIle

Case No.:17′ 5′85‐

ALC3′ 2017

17 HQ File

Case No.:18′ 5′85‐

ALC3ノ 2017

18 HQ File

Party Name:丁ASttY BITE
EAttABLES LIMI丁 ED

RLA File

Meet No/Datei5/85-     Status
ALC3/2017         1
31 102017           1

Lic No/Datei3110066859‐ Deferred
02092017           1

Status

Meet Noノ Datei5/85-    IStatus
ALC3/2017        1
31 102017

Lic NoノDatei081 01 40993 Deferred
22092017           .

f「om Tea Board Therefore,committee

:01/85/050/00070/AM18/    :31/83/040/00068/AM18/

Decision:The committee noted that comments are awaited from Ministry of Food Processing
lndustries. Therefore, committee decided to defer the case.

RLA FIle Lic No/Date:0810140900 Deferred
:01ノ85/050/00071/AM18ノ    :08ノ 24/040/00168/メ Mヽ18/   12092017

Decision:丁he committee noted that comments are awaited from NAinistry of Food Processing
lndustries ttherefore,comrnittee decided to defer the case

Party Name:GLOBAL    .Meet No/Date:5/85-
FOOD INDUSTRI巨 S     IALC3/2017

.31 102017

Party Name:GU」ARAT
TEA PROCESSORS&
PACKttRS LTD

RLA File

:01/85/050/00072/AM18/    :08/24/040′00181/ノ Mヽ18′

Decision:丁he cornmittee noted that conlments are awalted

decided to deferthe case

Case No.:19′ 5′85‐

ALC3/2017

19 HQ File

Case No.:20′ 5ノ85¨

ALC3ノ2017

20 HQ File

Case No.:21ノ 5ノ85‐

ALC3′ 2017

21 HQ File

LttD

RLA FIle

DISTILLERIES PRIVAttE   ALC3′ 2017

31 102017

Lic No/Datei3410043168 1Deferred

31 102017

Lic NoノDatei2510004874 1Deferred

RLA File Lic No/Date:0610038697 1Deferred

:01/85′ 050/00073ノ AM18ノ    :06/24ノ 040ノ 00025/AM18′     25092017           .

Decision:丁hecornmittee noted that comments are awalted from Department of lndustrial Policy

and Promotion ttherefore,comrnittee decided to defer the case

Pa「ty Name:S丁ONttMEN  Meet Noノ Date:5ノ 85-    IStatus
CRAFttS INDIA(P)LTD   ALC3′ 2017         .

31102017

Party Name!」 EWEL      Meet Noノ Datei5ノ 85-    IStatus
CONSUMER CARE PVtt   ALC3′2017

:01/85/050/00074/ANl1 8ノ     i34/24/040/00033ノノヽM18/    05052017           1

Decision:丁hecommittee noted that cornments are awalted from Department of industrial Policy

and Promotlon ttherefore,committee decided to deferthe case

Party Name : LEELA Meet No/Datei5/85-    Status

LIMI丁匿D

RLA File

:01/85ノ 050/00075/AM18ノ     :25/24/040/00004ノ AM18/    17082017           1

Decision: 丁he cornmittee noted that comments are awaited from Ministry of Food Processing

lndustries Therefore,committee decided to deferthe case



Case No.:22′ 5ノ85‐

ALC3ノ 2017

22 HQ File

Case No.:23′ 5ノ85‐

ALC3′ 2017

23 HQ FIle

Case No.:24ノ 5′85¨

ALC3′2017

24 HQ File

Case No.:25′ 5′85‐

ALC3ノ 2017

25 HQ FIle

RLA FIle

Party Namei GELTEC
PRIVAttE LIMl丁 ED

RLA File

Party Name:CREATIVE
GARMENttS PVT LttD}

RLA File

Lic No/Date:2410042262

Meet Noノ Date:5ノ 85-    Status
ALC3/2017         1
31 102017

Lic No/Date:0310814862 Deferred

Meet Noノ Date:5/85-     Status

ALC3/2017
.31 102017

Lic NoノDatei0310815264 Deferred
21082017

awaned frOm TexJles CommisSioner

Party Name:ADANIF00D Meet No/Date:5/85-
PRODUCTS PVT LTD    ALC3/2017

31 102017

:01′85/050/00076/AM18/    :24/24/040/00017/AM18/    22082017

Decision:The committee noted that comments are awaited from Ministry of Food Processing
lndustries Therefore,committee decided to deferthe case

101/85/050/00077/AM18/    ‐:03/94′ 040/00364/AM18/    27072017

Decision:丁 he committee noted that comments are awaited from Department of Pharmaceutlcal

丁herefore,Committee decided to deferthe case

Party Name:GELTEC    Meet Noノ Datei5/85-    Status
PRIVAttE LIMITED       ‐ALC3/2017

131 102017           1

RLA FIle Lic No/Date:0310814550 Deferred

:01/85/050/00078/AM18/    :03ノ94/040′00297/AM18/    11072017

Decision:丁he comrnittee noted that comments are awaled from Department of Pharmaceuucai

Thereforel Committee decided to deFerthe case

:01ノ85ノ 050ノ 00079/AM18/   :03′ 94/040/00414ノAM18/

Decision:丁 he commlttee noted that comments are
丁herefore,Comrnittee decided to deferthe case

Case No.:26′ 5ノ 85‐

ALC3ノ 2017
Party Name : KERRY Meet No/Date:5′85-    Status

lNGREDl巨 NttS INDiA PVtt ALC3/2017
LttD 31102017

Lic No/Date:0310813802 Deferred26 HQ File            RLA File
i01′85/050′00080/メ Mヽ18/   :03ノ 94/040/00177/AM18/   07062017

Decision:The commntee nOted that commentζ ム「ざム↓a16d fl。品Mihistr,61ド 06d P166さζsing
lndustries ttherefore,committee decided to deferthe case



SttAtt10NERY PVT LttD   ALC3/2017
31 102017           1

27 HQ File                 RLA F‖e                Lic No/Date:0310814289 Deferred
:01/85/050/00081/AM18/    :03ノ94/040/00253′ノヽM18/    28062017

Decision:Thecornmittee noted that comments are awaited from Department oflndustrial Policy

and P「omotion Therefore,committee decided to deferthe case

Case No.:27′ 5′85-

ALC3/2017

Case No.:28ノ 5′85‐

ALC3ノ 2017

28 HQ File

Case No.:29′ 5′85‐

ALC3′ 2017

29 HQ File

Case No.:30ノ 5′85-

ALC3′ 2017

30 HQ File

Case No.:31′ 5′ 85¨

ALC3′ 2017

31 HQ File

Party Namei CODRtt」 &
BOYCtt MFC CO LttD,

RLA File

Meet No′ Datei5/85-    Status
ALC3ノ2017
31 102017           .

Lic NoノDate10310815225 1Deferred

Party Name: lWl Meet No/Date:5ノ85-    Status

Party Name i VI∨ A F00D  Meet No/Date:5/85-
PRODUCTS          ALC3/2017

31 102017

Status

RLA File Lic No/Date:03108141 32 Deferred

:01/85ノ 050/00082/ANl1 8/    i03/95/040/00179/AM18/    20062017

Decision:丁he committee noted that comments are awaited from Ministry of Food Processing

lndustries ttherefore,cornmittee decided to defer the case

Party Namei SAMI SPICES Meet No′ Datei5′ 85-    Status
AND HERBS PVttLTD    ALC3/2017

31 102017

RLA File Lic No/Datei0310814974 Deferred

:01/85′ 050/00083/AM18/    :03/95ノ 040ノ 00347/AM18ノ     01082017

Decision:丁he committee noted that comments are awalted from Minlstry of Food Processing

lndustries ttherefore,committee decided to deferthe case

:01/85/050′00084/AM18/    ‐:03/94/040/00387/AM18ノ     17082017

Decision:Thecommittee noted that cornments are awaited from Department oflndustrial Policy

and P「omotion ttherefore,committee decided to deferthe case

Party Name:NUttRI∨ 1丁A   Meet No/Date:5/85-    Status
FOODS PVT LTD       ALC3ノ2017

31 102017

RLA File Lic No/Datei0310814505 1Deferred

:01ノ85/050/00085/AM18/   :03′ 95/040/00218/AM18/   07072017

Decision:丁he committee noted that comments are awaited from Ministry of Food Processing

lndustries Therefo「e,committee decided to deferthe case

*hu N.P.s. M.NGA
glqa qErfttrrtr/Addt. Dir€ctor ccn.rrlqrFrsq qti sdrr t?ra-q
Mlnlatry of Commerce & tndustry

fr<qr qrqr< q-grF-<clra-q
Dlrf,Ctorate Gen€ral ot Fr , s' j^ -t-racla

€EhT qqn. ?:, .,.:1
Udyog Bhawar), Ndn - -, iOO11
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Case No.:32ノ 5′85¨

ALC3ノ 2017

32 1HQ FIle

i01/85/050/00086/AM18/

Case No.:21ノ 3ノ85¨

ALC3ノ 2017

33 HQ File

Case No.:8′ 3′85‐

ALC3ノ 2017

Party Namei V V
MARINE PRODUCTS

RLA File

‐Meet No/Datei5/85-    ‐Status
ALC3/2017
.31 102017           1

Lic No/Datei3510045145‐ Deferred

IStatus

Party Namei GADRE     Meet No/Datei5/85-    IStatus    l
MARINE EXPORT PVtt LttD IALC3/2017         1        1

31 102017                     1

RLA FIle              tic No/Date:0310815441 1Deferred   l
:03/94/040/00433ノ ノヽM18/    31082017           .

Decision:The committee noted that comments are awaited from Central lnstitute of Fisheries
Technology. Therefore, committee decided to defer the case.

:01ノ85/050ノ00041/AM18/  :35/24′ 040/00060′ AM17/  .29032017

Decision: The committee considered the case as per agenda and decided to refer the matter to
relevant agency for comments.

Party Name:S∪ NFRESH Meet No/Datei5′ 85-
AGRO INDUSttRIES PVtt ALC3/2017
LTD               31 10 2017

HQ File            RLA File           Lic No/Date:0310812406 1Reiected
34 :01′ 85/050/00028/AM18/ :03/95/040/01018/AM17/  10042017           :

Decision:The Committee noted thatin a sln∩ |lar case request of M/s Parag MIlk Foods Pvt Ltd,

for fixation of ad― hoc norms was relected on the basis of a reportin which lt was stated that for
processed cheese productlon use of butter()il′ AAЛ F is not required Since the request ofthe fi「 m is

similar to Mノs Parag MIlk Foods Pvt Ltd,therefore,Committee decided to raectthe case

１
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Case No.:14′ 3ノ85¨

ALC3′ 2017

HQ FIle

Party Namei SHOCKLEY ‐Meet No/Date:5/85-    Status
HALL ELECttRONICS(P).ALC3/2017
LttD               31 10 2017

RLA F‖ e               Lic No/Date:0210207644 1Approved    l

35

:01/85/050/00034/AM18/  :02/24/040/00016ノ AM18/   31052017

Decision: Based on the technical conlments of Department of lndustrial Policy and Promouon

furnished vide their O M  No   7/323/2017-TSVV dated 12 09 2017i the Cornmltteeapproved

fo‖ owlng adhoc norrnsi―

Export ITEM Quantity

(N um bers)

Ｌ

　
０

Ｓ

Ｎ

lmport item Quantity required for
export of 1.0 Toy

Soft Stuffed Toys

Containing

l     Circular

Knitted     P‖ e

Fabric - 62770

Sq Mtr 2 Nylex
Brushed T「 icot ―

22100,       3

Polyester Fiber―

21180  Kg,  4
Plastlc Parts ―

148500 Nos, 5
Ribbon - 17650
Mtr  6  Velcro ―

4905 Yds,7 Felt
- 3925 Sq Allt 8

Packing

Mate「 ials       ―

341600 Nos

115,000000 1 CIRCULAR KNI丁TttD
PILE FABRiC MADE
OF     SYNTHEttlC
YARN

0 600408 Sq Mtr

2 NYLttX   BRUSHED
TRICO丁

0 21196 Sq Mtr

3 POLYESttER SttAPLE
FIBER

0.188 Kgs.

4 PLAS丁IC    PARttS,

巨YttS AND NOSE
FOR TOYS

Net to net

5 RIBBON 0 16 Mtr

6 VELCRO 0 043Yd

7 FELT lMM/1 5MM 0 035 Sq Mtr

8 PACKING
MATERIALS
CONTAINING     ―
HANGttAG,GIFtt BOX
AND CAR丁ON BOX

As per Policy

RA may take consequential action as per Policy / Procedures.

3f-n1N.e.s. MoNGA

彗菱デlr‐運r
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36

:01/85ノ 050/00049/AM18 107/24/040/00084/AM18/  4                   1
08062017           1

Decislon:Based on the technical comments of Central Coffee Research lnstitute furnlshed vide

their letter No AllAR′ MIU/2017-18ノ 96 dated 13 10 2017, the Commlttee approved fo‖ owing

adhoc normsi―

Export item Quantity lmport item Quantity

Coffee Extract
(Green Coffee
Extracts Powder
45o/o Chlorogenic
Acids)

2418 000 KG

Decaffeinated Coffee
Beans (Vietnam Grade 2
Screen 13)

19200 000 KG

RA may take consequential action as per Policy / Procedures.

Case No.:6ノ 4′ 85‐

ALC3ノ 2017

HQ File

Case No.:7ノ 3ノ85-

ALC3ノ 2017

HQ FIle

Party Name i NAttURAL
AND ESSEN丁 IAL OILS
PVtt LttD

RLA FIle

Meet No/Date:5ノ 85-    Status
ALC3/2017
31102017

Lic No/Date1071011172 1Approved

StatusParty Namei PRAGA丁 I   Meet No/Date:5/85-
GLASS PRIVATE LIMITED ALC3/2017

31102017

RLA File Lic No/Date:0310812400 Approved

37

:01′85/050/00027/AM18/ :03/95ノ 040/01021′ AM17/   10042017                         1

Decision:Based on the technical comments of Department of lndustrlal Po‖ cy and PromouOn‐

furnished vide thei「  OM No  7/380ノ 2017-丁 SW dated 08 09 2017, the Committee approvedl
fo‖ ovving adhoc normsi―

Export item Quantity
(Number)

lmport ltem Quantity
(Number)

Spray Pumps For
Glass Bottles 1875000000

'15 MM Metal Ferrule
Plastic Actuator

1875000000

Spray Pumps For
Glass Bottles 1875000000 15 MM Metal Ferrule

MetalActuator 1875000000

Spray Pumps For
Glass Bottles 1875000000

20 MM Metal Ferrule
Plastic Actuator

1875000000

Spray Pumps For
Glass Bottles 1875000000

20 MM Metal Ferrule
MetalActuator 1875000000

RA may take consequential action as per Policy / Procedures.



Case No.:6′ 7′85¨

ALC3ノ 2016

HQ File

Party Name:DP COCOA
PROD∪ CttS PVtt LTD

RLA FIle

IMeet No/Datei5/85-     Status
‐ALC3/2017
31 102017

Lic No/Date:0910063782 1Approved

ALC3/2017        .
31102017

Lic No/Date:5610004946 Approved

:01/85/050/00062′ AM17/    :09/24/040/00119/AM17/   .09062016           .

Decision: Based on the technical comments of Ministry of Food Processing lndustries furnlshed‐

38 Videthelr O M No 4(20)/2016-DGFT dated 06 01 2017:the Commltee approved fo‖ owing adhoc

normsi―

Export item Quantity Import item Quantity

Cocoa Butter l Kg Cocoa Beans 2 Kg

RA may take consequential action as per Policy / Procedures.

Case No.:10ノ 7′85‐

ALC3ノ 2016

HQ File

INTERNAT10NAL
PVtt LTD

RLA Flle

Party Name: DHIRENDRA Meet No/Date:5/85- Status

39

:01/85/050/00066/AM17/  :56/24/040/00010/ノ Mヽ17/  11072016           .

Decision IBased on the technical comments of Minlstry of Food Processing lndustries furnished‐

vide thei「 OM No4(42)/2015-DGFT dated 17 11 2016,the Committeeapproved following adhocl

normsi―

Export item Quantity lmport item Quantity
Sterilised processed and
Polished Black Cumin Seeds.

50000 M T Raw Black Cumrn
Seeds.

50000 M T

The above ad-hoc norms are subject to the condition that the Sterilized Processed and
Polished Black Cumin Seeds will be exported from the raw Black Cumin Seeds which have been
imported without any wastage.

RA may take consequential action as per policy / procedures.



ヘ

Case No.:3ノ 8′85¨ ALC3ノ 2016 Party Namei OSTERN
PRIVATE LTD

HQ File

i01/85/050/00069ノ AM17/

Decision:Based on the

furnished vide their O M

fo‖ owing adhoc normsi―

RA may take consequential action

Meet No/Datei5/85-    Status
ALC3/2017
31 102017                       .

RLA F‖ e                Lic No/Datei0210206833 1Approved
i02/24/040/00071/AM17/    13072016                         1

technlcai comments of Department of lndustrial Policy and Promolonl

No  7/382′2017-丁 SVV′ 156 dated 09 10 2017, the Committee approved

40

as per Policy / Procedures.

Export item Quantity
(Number)

S:.

No.

lmport item Quantity

Plastic Body Ball Point Pens

Containing :-

1).Poly Propylene - 299524
K.G,2).SAN Co-Polymer
202380.95 K.G 3).Ball Pen Tips -
85000 THD,5).Writing lnk- 28560
K.G.5).Decorative Transfer Film -
25500000 Number T/C:- Plastic
Body Ball Point Pens

85000000000 1 Poly Propylene
T/C:- Poly
Propylene

314500 000 KG

2 SAN co-polymer
T/C.- SAN co-
polymer

212500 000 KG

3 Ba‖ Pen Tips
丁/Ci― Ball Pen

丁ips

Netto Net

4 Writing ink
丁/Ci― Wnung ink

28560 000 KG

5 Decorative
Transfer Film.
T/C:-Decorative
Transfer Film

25500000000
Number



Case No.:1ノ 11ノ 85-

ALC3ノ 2016

HQ File

Case No.:10ノ 11ノ 85-
ALC3ノ 2016

HQ FIle

Case No.:14ノ 14′ 85¨
ALC3′ 2016

HQ File

LIMITED

RLA File

XPRESS O∨ ERSEAS
LIMI丁ED

RLA File

31102017

Lic No/Datei0810138676

ALC3/2017
31 102017

Lic No/Datei081 01 38975

Party Name:AR:BA     'Meet No/Date:5ノ 85-
FOODS PVT LIMITED:  IALC3/2017

131102017

Lic No/Date:5610004973 Approved

Status

41

RLA File

:01/85′ 050/00098/AM17/  :56/24/040/00023/AM17/  11082016           1

Decision :Based on the technical comments of Mlnistry of Food Processing lndustries furnished

vide their O M No 4(9)/2017-DGFT dated 04 09 2017,the Committeeapproved fo‖ owing adhoc

normsi―

Export item Quantity lmport item Quantity

Frozen PattiA/egetable
Samosa

l kg
丁A」 250'250 mm SPRING ROLL
PASttRY

391 00 gms

Frozen Spring Roll
Pastry

l kg
丁A」 215'215 mm SPRING ROLL
PASTRY

456.009ms.

The above ad-hoc norms are subject to the condition that the recipe shared by the
applicant is as per actual.

RA may take consequential action as per Policy / procedures.

Party Name i KI丁 CHttN   Meet No/Datei5/85-    Status
XPRttSS OVERSEAS    ALC3/2017

Approved
:01/85/050/00107/AM17/   :08/24/040/00232/AM17/   15092016

Decision :Based on the technical comments of Ministry of Food Processing lndustries furnished
42 vide their O.M. No.4(4)/2017-DGFT dated 09.10.2017, the Committeeapproved fottowing adhoc

norms:-

Export item Quantity lmport item Quantity
Sterilized Corriander Seeds 1 00 Kg Raw Corriander Seeds 1 01 Kg

RA may take consequential action as per policy / procedures.

Party Name: KITCHEN Meet No/Date:5/85- Status

:01/85/050/00138/AM17/    :08/24/040/00272/AM17ノ    26102016
Approved

Decision :Based on the technical comments of Ministry of Food Processing lndustries furnished
vide their O.M. No.4(4)12017-DGFT dated 18.05.2017, the Committee approved following adhoc43 norr..-

Export item Quantity lmport item Quantity
Sterilized Coriander Seeds (Edible
Grade)

1 00 Kg Raw  Conander  Seeds
(Edible Grade)

1 01 Kg

RA may take consequential action as per policy / procedures.

メヘゃぃ
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Party Name i GELttEC    'Meet No/Datei5/85-    .Status
PR:VATE LIMITED      ‐ALC3ノ2017         .

131 102017           1

RLA File ‐Llc No/Datei0310810939‐ Approved
:01/85/050/00030/AM18/  :03/94/040/01010/ノ Mヽ17/   03022017           .

Decision:Based on the technical comments of Centrallnstitute of Fisheries Technology furnished

vide thei「 letter No l(7)/FP/S:ON/2016 dated 18 09 2017, the Committee approved fo‖ owing

adhoc normsl―

Export item Quantity
(Thousand in

Nos.)

lmport item Quantity

Soft    Gelatin    Capsules

containin9 500 Mg Fish Lipid

O‖

4000000 Fish Lipid Oll(Tuna
Oil H丁 403)

2060 000 KG

Gelatin 1091 800 KG

RA may take consequential action as per Policy / Procedures

Case No.:5/2185-ALC3I2O17 Party Name :ARJUNA
NA丁∪RAL ttXTRACttS
LIMI丁ED

RLA File

Case No.:10′ 3ノ85‐

ALC3ノ 2017

HQ File

HQ File
45

Meet No/Datei5/85-    Status
ALC3/2017
31102017

Lic No/Date:1 01 0059708 1Deferred

Party Namel EARttH EXPO Meet No/Date:5/85-
COMPANY           ALC3/2017

31 102017

RLA File                 Lic No/Datei2410042146 1Deferred
:24/24/040/00031/AM17/    10022017

:01/85/050/00016/AM18/    :10/24/040/00102/AM17/    07022017

Decisioni tthe committee considered the case as per agenda and decided to issue a deficiency

letter to flrm to provlde the requisite lnformation as sought by Ministry of Ayush lt was also

decided to give Personal Hearing to the firm before NC to explain their case

‐Case No.:8′ 17ノ 85‐
‐ALC3′ 2016

46肌肌5餅0"79AM17

Status

Decision:The committee considered the case as per agenda and decided to issue a deficiency
letter to firm to provide the details of export and import items. lt was also decided to give
Personal Hearing to the firm before NC to explain their case.



173 Party Name : Expovan Meet No/Date:4/85-ALC312017 Status

RLA File

128092017

.Lic No/Datei

47

01/85/50/153′AM16/DES V1 32/24/40/00011/AM16 1                   ‐

Requestfor grant of wastage on inputfrom 60%in respect of AAs obtained in terms of para 4 07 of

HBP,(2015-20)

Decision: 丁he commlttee considered the request of the firm for grant of wastage and after

considering the technical comrnents of r口 inistry of Food Processing lndustries furnished vide their

OM No4(44)′2015-DGFtt dated 27 10 2017i the Committee decided to grant 42 0/O wastage in
respect ofthe fo‖ owlng authorization obtained by the firm

Authorization
No.

Dated DGFT
F‖e No

RLA File No

3210077698 07092015 01/85/050/00153/AM16 32/24/040/00011/AM16

3210077699 07092015 01/85/050ノ 00151/AM16 32/24/040/00012/AM16

3210077700 07092015 01/85/050/00154/AM16 32/24/040/00013/AM16

RA may take consequential action as per policy / procedures.

174       Pany Name:A‖ lndia   MもさtN。 /bち tさ:5/86_ Status
Food Processors         ALC3/2017
Association             31 10 2017

HQ File i

HQ File:

01/85/171/12/AM18/DES Vi

‖硼l憮肥『1裾:退鮮詔t:n雰 :億宅:篇|underthe FttP

Approved

Deferred

of Manufacturing the export product
products under the provisions in HBp

48

Decision: The committee considered the case as per agenda and decided to seek comments
from Ministry of Food processing lndustries.

相躙ず
∞°f Sl°Nず釧鴫

Party Name ilndian      Meet No/Date:5/85- IStatus
Oilseeds and Produce    ALC3/2017
Export Promot10n Councl1 31 10 2017

:Deferred

:

at sl. No. K-36 for export product "Food product (Huiled sesame

175

HQ Fi!ei

01/85/171/131/AM17/DES
VI

Decision:The cOmmittee heard thき
rさ pた sさ ntaiv6s。 |lhalan 6ilもきさdξ and lr6a66さ 産☆ゎ6rtPromo10n COunc‖ lead by thei「 Chal「 man Shrl saniay Shah during the PH The cOunc‖ handover

‐    a document abOutthe losses of Hu‖ed Sesame Seed.The N()decided to refer the matter again tO
Ministry of Food Processing lndustries along with the document handover by the cOunc‖

  fOr

Weratl°
na岬
型 回 ,

⌒



176         Party Name iindian     ‐Meet No/Dム te16′ё6¨  statLs
O‖seeds and Produce    ALC3/2017
Export Promotion Counc‖  ‐31 102017

'DeferredIHQ File:
01/85/171/00090/AM16/DE                 :
IS VI                              I

50 .MOdincalon Of sloN exislng at SI No E-92 for ёrOund Nut Kemels.

51

Decision:The committee heard the representatives of lndian oilseeds and produce Export
Promotion council lead by their chairman Shri. Sanjay Shah during the pH. The council shownthe samples of groundnut in support of Modification of SloN existing at Sl. No. E-g2 for GroundNut Kernels' The NC decided that council should provide the samples of groundnut to Ministry ofFood Processing lndustnes for consideration of the matter.

177 party Name:wESTERN rNDrA Meet No/Date:5/g5- status:
CASHEW CO. PVT.LTD ALC3/2017

31.10.2017 Deferred
HQ File Review of ad-hoc input output norms on account of reviewing the'01l85t171t0s9tAM1u 

f:,:::l,of imposing condition ie oiih".rr" quarity, size & origin as
01r*sr171ro6s/AMiu 

tmPorted'

01t85t171t066/AM15

NC considered the request and decided that (i ) To review the ad-hoc norms in respect of A.Authorisation' issued under RLA file ttos. (l ost24t4orczaiittits (i:) ost2ii4o/55:/AMi5 (iii)321241401011/AM15 considered and norms were fixed in NC meeting No.9/g5/ALC/20.15 dated03'09'2015 and 2t85-ALc3lz015 dated 30.04.2015 and itas-nr-cg t2015 dated 30.04.20.1srespectively, as under

File Number

暑::ided in Meeting , Amended

(The grade and variety of the Cashew useOin export shall conform to tnat importeO
under the authorisation) as imported
(180652K9) packed in consumer" p"if. ot
composite Cans (396 gams capacity) with
Tin lids and outer plasti- caps and furt'ner inKraft paper trays with ptasfics sfriinf
yvrapping.

05t24t4ols26tAM,15 2/85-ALC3/2015
dated 30 04 2015

05t24t40tsiaAM15 2t85-ALC3/201{
dated 30.04.2015

Koasteoじashew Nuts BrOken(The drade
and variety Of the Cashew used in export
sha‖  cOnform tO that lrnpOrted under the
autい Onsatiop)a,1甲 potted

0∠ /∠ 4/4U/Ul]/AM15 2/85-ALC3/2015
dated 30 04 2015

Koasreo & salted Cashew Kernels Broken
(The grade and variety of the Cashew useOin export shall conform to that imported
under the authorisation) as imported
packed in consumer packs of composite
Cans (396 gms capacity each in StOiqO
Nos Cans) with Ttn Lids and other ptastic
caps and further in Kraft paper trays with
plastics shrink wrapping.

Decision:
file in order

丁he committee cOnsiderthe case as per agenda and decided tO prOcess the matter on

to check the facts

ヽ

k,



Party Namei      Meet No/Datei5/85- Status
Ghodawat Agro Pvt ALC3/2017
Ltd              31 10 2017

HQ File i                                        ‐Approved
01/85/050/00045/AM16/DES VI

Fixation of  ad― hoc input output norms in respect of export product Cut Flower/Roses against

irnport of“ Various Fertilizers"

Decision: 1.The committee considerthe case as peragenda and noted that NC in its Meeting No.
12 which was held on 01.12.2016 has raised a question about value addition which is about21ok
as stated by the firm. lt was also decided to seek comments of lndian Council of Agricultural
Research (ICAR) as well as consumption data of the firm for the past three years duly certified by
lndian lnstitute of Horticultural Research(llHR), Bangalore. The firm later on submitted year wise
statements of export with value addition for the year 2014-15,2015-16 and 2016-17 , which shows
the value addition is more than 140%. Comments also received from ICAR vide their letter No. 10-
8712014-Hort-ll wherein they have stated that the quantity of inputs imported against the quantity
of produces is justified. llHR vide their letter No. llHR/PMES/s.111201714229 has forwarded a
fertilizer consumption certificate in respect of the firm stating that considering the quality of flower
produced and the cultivation practices followed that includes dense planting under polyhouse
justifies the fertiliser quantity being utilised for production.

2. Based on the comments of ICAR, fertilizer consumption certificate issued by llHR52 
and the value addition of the firm the committee decided to approve ad-hoc norms as applied for
by the firm in respect of their following Advanced Authorizations:

Ｓ

Ｎ

Authorization
No.

Dated DGFT
File No

RLA File No

1 3110065448 22052015 01/85/050/00045/AM16 31/83/040/00045/AM16
2 3110063679 28042014 01/85/050/00053/AM15 31/83/040′00016/AM15
3 3110063934 09052014 01/85/050/00051/AM15 31/83/040/00030/AM15
4 3110064524 03072014 01/85/050/00085/AM15 31/83/040/00080/AM15
5 3110064525 03072014 01/85/050/00086/AM15 31/83/040/00079/AM15
6 3110064958 09102014 01/85/050/00131/AM15 31/83/040/00155/AM15
7 3110064959 09102014 01/85/050/00130/AM15 31/83/040′00156/AM15
8 3110065265 11022015 01/85/050/00011/AM16 31/83/040/00239/AM15
9 3110065266 11022015 01/85/050/00010/AM16 31/83/040/00238/AM15
10 3110065603 20082015 01/85/050/00094/ノ Mヽ16 31/83/040/00072/Aヽ 116
3110065789 11 122015 01/85ノ050/00194/AM16 31/83/040/00124/AM16

12 3110066044 14032016 01/85/050/00006/AM17 31/83ノ 040/00188/AM16
13 3110066118 18042016 01/85/050/00007/AM17 31/83/040/00004/AM17
14 3110066335 12092016 01/85/050/00099/AM17 31/83/040/00075/AM17

RA may take consequential action as per policy / procedures.

178



179          Party Name i」 lndal     Meet No/Date:5/85-
Drugs Pvt Ltd       :ALC3/2017

.31 102017

HQ File i 01/85/50/0078/AM12/DES VI

Status

Approved

Review of ad-hoc input output norms fixed in respect of export product "Gocoa Butter" against import
of "Cocoa Beans- - Dried & Fermented"

Decision: Based on the technical comments of Ministry of Food Processing lndustries furnished vide their
O.M. No. 4(4)12015-DGFT dated 16.10.2017, the Committee decided to revise norms in respect of the

following authorizatlons of the firm purely on ad-hoc basis .

53

Ｓ

Ｎ

Authorization
No.

Dated DGF丁
File No

RLA File No Ixport
tem

Qty lmport ltem Qty

1 0310631921 19052011 01/85/50/
78/AM12

03/94/040/

00133/AM12
Socoa
3utter

1 00Kg Cocoa
Beans
Dried &
Fermented

258K9

2 0310636348 15062011 01/85/50/
75/AM12

03/94/040/

00221/AM12
Socoa
3utter

1 00Kg Cocoa
Beans
Dried &
Fermented

2 58Kg

3 0310640150 04072011 01ノ85/50′
84/AM12

03/94/040/

00224/AM12
locoa
3utter

1 00Kg Cocoa
Beans
Dried &
Fermented

2 58Kg

4 0310647670 10082011 01/85/50/
109ノAM12

03ノ94/040/

00416/AM12
Cocoa
Butter

1 00Kg Cocoa
Beans
Dried &
Fermented

2 58Kg

5 0310681762 14022012 01/85/50/
206/AM12

03/94/040/00971
/AM12

Cocoa
Butter

1 00Kg Cocoa
Beans
Dried &
Fermented

2 58Kg

6 0310684460 02032012 01/85/50/
5/AM13

03/94/040/01021
/AM12

Socoa
3utter

1 00Kg Cocoa
Beans
Drled &
Fermented

2 58Kg

7 0310789967 07102014 01/85/50/
145/AM15

03/94/040/00617
/AM15

locoa
3utter

1 00Kg Cocoa
Beans
Dned &
Fermented

2 58Kg

8 0310790731 03112014 01/85ノ 50/
180/AM15

03/94/040/00695
/AM15

Cocoa
Butter

1 00Kg Cocoa
Beans
Dried &
Fermented

2 58Kg

9 0310792176 19122014 01/85/50/
182/AM15

03/94/040/00797
/AM15

Socoa
Butter

1 00Kg Cocoa
Beans
Dried
&Fermente
d

2 58Kg

RA may take consequentia:actiOn as per Policy′ Procedures.
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HQ File:01ノ 85/171/128/AM14′ DES Vi

Party Name: M/s.
GlaxoSmithKline (GSK)
Consumer Healthcare
Ltd.

Party Namei Parag Milk
Foods Pvt Ltd

RLA F No
03ノ 83ノ040ノ 073/AM16

Party Name i Empire
Tobacco COmpany Pvt
Ltd

RLA FIle i

03/94′ 040′ 00847/AM17

Meet No/Datei5/85-
ALC3′2017
31 102017

Status

Deferred

Status

No Reiected

dated

Status

Approved

54 
Amendment in description of export item from "Malted Milk Food" to "Malted Milk Food/Malt based

Foods (Malt Food)".

Decision:The Committee heard the representatives of M/s. GlaxoSmithKline (GSK) Consumer

Healthcare Ltd during the pH and decided that firm should provide the Progressive Flow Chart to

Ministry of Food ProCessing lndustries to examine the matter further.

55 Request for grant of Advance authorisation on repeat basis - Clarification regarding'

Decision :The committee considered the case as per agenda and noted that NC in its Meeting

No. 1.1 which was hetd on 17.11.2016 decided that a team may be constituted to visit the

premises of the firm to ascertain their manufacturing process. Accordingly a team on 14'09'2017

made spot inspection of premises of the firm. As per report submitted by the team it was

concluded that for processed cheese production use o! b_utter Oil/AMF is n9|, required' Since the

firm has obtained Advance Authorization for import of AMF/Butter oil, committee decided to reject

the request of the firm as per report of the team'

181

HQ FIle l

01/85′50/00096/AM16/DES
VI

182

HQ Flle:

01/85ノ50/164/AM17/DES V
|

Meet No′ Datei5/85-

ALC3/2017
31052017

Advance  Authorization

0310810129

27122016

Meet Noノ Date:5′ 85-

ALC3′2017
131052017

Advance AuthoriZalon No
0310810129         dated

‐27122016

56

Request for corrections in norms

18.05.2017

Decision:Based on the technical

furnished vide their communication

item as per details given below:-

lxed 6y NC in ts meeung n0 2/17 WhiCh was held On

c。話品eAts of Depち rtment Of lndustttal Policy and Promolon
dated 12 10 2017,the Committee decided to revise the export

Exp¨ 壁

Filter Cisarattes of 84 mm consisting
of cut tobacco 8251 I KS:-=--=.

10200000 000 Number

RA may take

ｕｅｎｔｉａ‐』
ｑｅＳｎＯＣ action as Per PolicY / Procedures'


